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The Miniater of State ia the MiDillta'Y 
ofPetl'oleum sad Chemical. sad·MiDea 

iliad Metals (Shri D. R •. ~ )  : (a) 
to (c). Proposals for establislaing Dew fertili-
zer projects or for expansion of existing 

units are examined by the Government .. 
and when they are received. This i. a con .. 
tinuing process in view of the gap that exists 
betweeD the demand and supply of fertili-
zers. The present status of the fenilizer 
programme is given below : 

Nitrogen 
(Million tonne.) 

E",i.ting capacity •• 1. 3lJ4 

Capacity under construction 1 .210 

Capacity approved in principle but 
Dot yet firmed up. 

2.146 

ADVANCE INCREMENTS TO L. D. CS. 
AND U. D. Cs. 

6084. Shri N. R. Deoghare : Will the 
Minister of FiDaace be pleased to state : 

(a) whether there i. any proposal under 
consideration of the Government, to give 
some advance increments in their prescribed 
Beales of pay to those Lower Division and 
Upper Divilion Clerks in the Central GO¥em-
ment Offices who posse .. higher qualifica-
tions than the prescribed qualification. for 

.recruitment to these grades ; 

(b) if so, the detail. of the proposals ; 

and 

(c) if not, the reasons therefor, parti-
cularly when this practice i. being followed 
in the nationalised banks 1 

The Minister of State iD the MiDi.try 
or Finance (Shri P. C. Sethi) : (a) No, 
Sir. 

(b) Does not arise. 

(c) The pattern of pay scale. of em-
ployees in the Nationalised B.nks has been 
laid down by the B.nks concerned OD diff-
erent considerations. The same consider-
ations will not hold good in the case of 
Central Government employees, whose pay 
seal es are at present" regulated in accor-
dance with the recommendations of {he 
Second Pay Commission. 
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MVTAftON OF HouSES IN RI!FUGEE 
COLONIES IN DELHI 

~  'Shri Jiai SiD", : 

Shri Hardayal De" .... : 

Shri YaJna Datt Sharma: 

Will the Minister of Health and Family 
~  and Works, HousiD. and 
Urban Development be pleased to state : 

(a) whether it i. a fact that in certain 
cuee mutation of houses in refugee colo-
nies of Delhi ha. not been effected in fa-
vour of the purchasers by the Lalld and 
Development Officer even after the lale 
deeds have been registered ; 

(b) if 10, the reasons for allowing the 
lelten to raise objections to mutation : and 

(c) whether it is a fact that this has re-
lulted in malpractices on the part of the 
sellers and undue harassment of the pur-
chasers and if 80, the steps taken to redress 
the genuine grievances of the purchasers? 

The Miaiater of Health and Family 
P1'aiuaiDI and WorlE.. Hoasin. and 
Urban D_lopm_t (Shri K. K. Shah) : 
(a) Yea, Sir. Mutation in favour of pur-
chasers has Dot been effected in certain 
cases where the sale deeds were found to be 
defective or where these were executed by 
persons not competent to do so. 

(b) Objections raised by sellers, e",cept 

when they were legally valid, have not in-
fluenced the decision agsinst mutation. 

(c) Doeo not arise. 
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